NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

CA No. 561/2019
In
CP (IB) No. 381/Chd/Hry/2018

Under Section 60(5) of the
Insolvency and Bankruptcy Code,

2016
In the matter of:-
Alchemist Asset
Reconstruction Company Limited ...Petitioner-Financial Creditor
Vs.
Haryana Steel & Alloys Limited ...Respondent-Corporate Debtor
And in the matter of CA No. 561/2019:-
Harbir Singh Antil ...Applicant

Present: None.

Members of the Bar are abstaining from work.

The application under Section 60(5) of the Insolvency and
Bankruptcy Code, 2016 is filed for condonation of delay of 34 days in filing claim
in Form D before the Resolution Professional. Taking into consideration the
reasons given in the application, the delay is condoned and the Resolution
Professional is directed to examine the claim on merits and take appropriate
decision.

CA No. 561/2019 disposed of.
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The Registry is directed to send a copy of this order preferably
by e-mail to the applicant for necessary compliance and intimation to the
respondent, if any.

Sd/-
(Ajay Kumar Vatsavayi)
Member (Judicial)

Sd/-
(Pradeep R. Sethi)
Member (Technical)

August 06, 2019
Yashpal

CA No. 561/2019
In
CP (IB) No. 381/Chd/Hry/2018



